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NlltloaaUaatloD of textl" .111. I. tile 11b", . 
622. SHRl HAR:lIIAR. SOItBM: 

Will the Minister of SUPPLY AND 
Ttixr~BS bt( plealed ·to Itl.e : 

(8) whttbtr Ocrtetomebt have a 
p,ppoaa' to .aliaiaa lise some tptile 
MtUs in tbe cOUDtry ; 

(b) if '0, tho textile miIJs in diffe-
r~nt S'atC'1 selected for sationaHsatiOIl; 
and 

(c) when those textile mills are 
a01ng fO be nationalised? 

THE MINISTER. OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHE-
KHAR SINGH): (a) to (C) Govern-
ment have not takeD a decision to 
nationalise some textile mills lQ the 
country. 

Purcha~e of textiles by USSR 

62). SHRIMATI JA YANTI PAT. 
NAIK: Wilt the Mtnilter of SUPPLY 
AND TEXT1LES b, pleased to Itate : 

<a> whether USSR has expressed its 
desire to buy textJles from India; 

(b) whether any long term basis 
purchase programme has b~en drawn up 
therefor; and 

(c) if so, the delai"ll of the totat 
amount worth textiles proposed to be 
purchased by USSR from India and 
waea? 

THE MINISTER OF STATE OF 
THB MINISTRY OP SUPPLy AND 
TBmtLSS (SHRI CltA~DR.A SIrE. 
KJf~«' SINOH): <I) Yes. Sir. 

(b) and" Cc) The Goverftment have 
initiated negotiations; to finali~e the 
lona term ttade 'programme wlto USSR. 
[Trans/ation} 

Esport 01 daiJd .k.u. 
634. SHIt,,, LALA RAM' KBN: 

WWt .... ","ni*rr of COMM1!tllfE be') 
P .... tO ... OI: 

(a) wbtther it •• fact fb.t ,.bqlU8 
.keleteos par.icularly of cbHderQ .,. 
exported 10 foreign c:oUDtrie. from 
India; 

Cob) if 10, the d~tail8 iD this rqard 
and the purpose for wbich. it has boea 
permitted ; and 

(C) the total number of, ftr.Ql~/i4~i. 
viduals engaled in lhls busino.s and,tho 
amount of foreign exchange earned from 
thIS business durlllg each of the past 
three years? 

THE MINISTER OP STATE IN' 
THE MINISTRY OF COMMeRCE 
(SHRI P.A. SANGMA): (a) and (b) 
Export of Human sk(:letoos and ~arts 
thereof is alJowed by the Port Liceocin, 
AUfhorities on production of ,::ertifi~tes 
(lorn (i) Police Authorities not below 
the rank of the Officer-in-chatge of tbe 
Police Station concerned reJlardiol thD 
source of procurement which should also 
indicate the quantity by weight or by 
number and (ii) foreign buyer that bu· 
rna n skeletons n re required for biological 
and medical purposes only. 

(c) The item 'Huma!) skeletons and 
parrs thereof' IS not separately cla.sifted. 
dtl tht basis of which cltport statistic. 
arc compfled by the nOCI" S. Cal. 
cutta. As per records of the Otfj~e or 
the CCl & B. the exports or "Hum~ 
steferoiu and parts thereof" durin. 
1984·85 had been of the order of Rs\ 
154 39 I."s. The,e items are usually 
exp~rted from Culcutta Port and there 
are sil' main exporters as given in tbe 
daU}' CUlronU li.t flsued by the Calcutta 
CUllfoltll. 

[English] 

RelfYllatloD In ban on recnltllle.t to 
exlltlng vacaacle •• ad "" ,Oft. 
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etc. were exempted from the ban im. 
pos;d in 1974 and only tbe administrative 
posts in these Departments were covered 
by the ball ; 

(b) if so, Whether a similar approach 
is proposed to be followed tbis ti~e 
and the ban on recruitment to existing 
vacancies and Dew posts imposed in 
1984 would be modified sui tably so as 
to be at par with the 1974 ban; 

(c) if so, the exact date by which 
the necessary modification is likely to 
be made; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Part 
(8) : - Yes, Sir. 

Part (b) :-No, Sir. 

Part (C) ':-Does not arise. 

Part (d) :-Instructions issued in 
January. 1984 advising Ministries/Depart-
ments of the Government of India not 
to fill up vacancres except where recruit-
ment action had a lreudy been taken 
were part of a package of antl-infial io-
nary measures and tbe cir::um!tances 
ha~e not changed since then to necessi· 
tate any relaxation of these instructions. 

Release of Prabhadevl Warehouse by 
customs 

626. SHRI NATVARSINH SO. 
LANKJ: Will the Minister of Fl. 
NANCE be pleased to refer to the reply 
given to starred Question No. 407 given 
on 12th April, 1985 regarding pilferages 
(rbm warehouse of Collectorate of Cus. 
toms, Bombay and Ita te : 

(I) The grounds on which Bombay 
MUnicipal Corporation bas not taken 
cognisance of the change of user of 
Prabhadevi Warehouse under the occu-
pation of Collector of Customs. Bombay 
especially when the plans for construe. 
tion ot tesidenti.' Bats have been pasaed 
by tbe Corporation ; and 

(b) whether tbe Collector or Cus. 
toms. Bombay has searched an alternative 
accommodation ? 

THE MINISTER. OP STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (8) : It is 
reported by the Bombay Municipal 
Corporation that the plot owners were 
asked to comply with certain require-
ments and that those conditions have 
not been complied with and hence DO 
cognizance of the change of user is 
taken by the Municipal Corporation. 

(b) The Collectorate is examining 
the proposals for alternate accommo-
dation already received. 

Shortage of ferro silicon 

. 627. SARI CHINTA MOHAN: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether there is a shortage of 
ferror silicon for Steel Authority of 
India Limited and other steel factories 
(Bu~iness Standard, dated 8.7.19805) ; 

(b) jf so. whether this is Boing to 
be imported ; 

(C) whether shortfall in prorfuction 
duty w'lich are pending realisation of 
ferro silIcon is due to shortage of power 
in Andhra Pradesh and other States; 
and 

(d) if so, the corrective steps pro-
posed? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH): (8) Stoel 
Authority of India Limited plants have 
been faciDS a shor'~ge of ferro silicon. 

(b) Import or ferro silicon is UDder 
consideration of the Sl4!el AUlhority of 
India Limited (SAIL) 

(c) and (d) SAIL are experiencio. 
shortfalls in the supPlies of ferr*> .ilicon 
from suppliers located in ICarn.tata 
and Orissa. The supplier of ferro siUccta 
to SAIL from Andhra Pradesh bas 




